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.2.96 Hecird. 4 dmitted. Notice to 	
517 

respondents returnable in four weeks. 	 1-9 
's an ad interim mdsure, it 	 0 

and &.iJn Th  
is directed that If next appointment is  

offered to any physically..handicapped 

ccnd1ddte4 in pursuance of the examina- 4 C-C-P  pai  nil 
tion conducted on 2.7.1989 (connected 	- 

v iva v cc e test on 20.8 .1989) the cand j- fg 	 / 

dates so appointed shall be clearly told 

that his/her appointrbent is subject to 	 cA( 
the outcome of this case. 

kid fld over a  c opy of the order to 

the petitioner's counsel. 
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2. 	L. 7. 	 Learned counsel for the arplicant 

Shri S. ohanty files a 	rno on oehalf 

of the petitioner for wjthdria1 of the 

case. Prayer allied. Aprlication is 

treated as ittdrawn arid is accordingly 

dismissed. 	 I Al 

imJer(A- mn.)  


